IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

Item No. 152
(IB)-249(ND)/2018

IN THE MATTER OF:
Global Interactive Malls Pvt. Ltd. .... Applicant/petitioner

SECTION:
Under Section 10 of IBC
Order delivered on 15.01.2020

Coram:
SHRI B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the Respondent : Mr. Anirban Bhattacharya, Adv.
For the RP : Mr. Harish Taneja, C.S.

For Ex-Director : Mr. Sandeep Kumar

ORDER
CA-1509(PB)/2019:-

[t is an application filed by RP under Section 19(2)
of the code stating that custody of the assets and tally
data not provided to the RP, the director/promoter of
the company namely Mr. Sandeep Kumar being
represented and stated that he is ready and willing to
release to the custody of the documents as well as tally
data. It has been stated by the RP and he is ready to
give this information within two days hereafter, this
application is hereby disposed of with a direction to the

promoter/director namely Mr. Sandeep Kumar to

H\;



comply with the same as stated above. Accordingly,
this application is disposed of.
CA-359(PB)/2020:-

The present application filed by the RP not being
supported by the resolution seeking extension which is
over 330 days. This application is hereby dismissed as
it is prerequisite to take a resolution from CoC before
seeking any extension before this bench.

The application stands dismissed. | ‘
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